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ORisSA ACT 5 oF 1989
*THE ORISSA UNIVERSITIES ACT, 1989

) [Received. the assent of the Governor on the 3rd April 1989 first published
in an extraordinary issue of the Orissa Gazette, dated the 3rd April 1989]

AN ACT TO CONSOLIDATE AND AMEND THE LAWS
RELATING TO CERTAIN UNIVERSITIES
1IN THE STATE OF ORISSA.

BE it enacted by the Legislature of the State of Orissa in the Fortieth year of the
Republic of India, as follows; — _

1. (1) This Act may be called the Orissa Universities Act, 1989,
(2) 1t shall extend to the whole of the State of. Origsa,

3) Itg Ssshall be decmed to have come into force on the 1Sth day of November,
1988,

2. In this Act, unless the context otherwise requires,—
(@) “Academic Council” meast the Academic Council of a University ;

(¥) “affiliated institutica™ means a College or an institution afftliated to a
University whether in whole or in part;

(¢) “autonomous college”, ‘“‘autcfiomous institution” or “autcnomous depatr-
ment™ means a college, instituticn oo - department, as the case may be¢, on
which the siatus of autonomy has been conferred under this Act;

(d) “*College” means an inStitution admitled to a University in accordance
with the provisions of this Act and the star@tes and includes a college
managed by @ University, but does not include a school, whether it jis an
independent instituticn of forms part of a coltege as defined helein; '

(e} “Constituent College” means a college managed by a University :

(f) “Director” means the Director of Higher Education, Orissa or his nominee
who shall be neot below the rank of a Professor ;

(g) “District” and *Subdivision™ shall respectively mean the District and Sub-
division within the meaning of the Orissa Revenue Administrative (Units) Orisst Ast
Act, 1963 ; 22 of 1963

{h) ““prescribed™ means prescribed by statutes ;
(D “registered gradusate™ means a graduate registered under this Act ;
(j) “registered teacher” means a teacher registered under this Act :

(%) “Regulations™ means the Regulations made by the Academic Council
under section 25 of this Act;

*For the Bill see Orissa Gazeite, Exteaordinary, dated the 15th March 1989 (No. 449)
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(/) ““Senate” meang the Senate of 2 University ;

(m) “Statutes” means the Statytes of the concerned University made under
this Act ;

(n) “Syndicate” means the Syndicate of a University :

(0) “Teachet of the University” means a teacher specified in sub-section (2)
of section 4 ; and

(P) “University” means a University established or deemed to have been
established under this Act.

Explanation—Reference to the University in this Act shall be construed as
references to each of the Universitics ;

(g) the expressions Vishvavidyalaya, Kuladhipati, ‘{ulapati, Adhishad, Sansad, .
Bidya Parishud, Kulasachib, Bittadhikari, Pa-iksha Niyantraka, Upakula- :
sachib, Sahayak Kulasachib, Maisavidyalays, Pracharya, Upachatya, '
Pradhyapak., Shikshaka and Acharya in relation to Sari Jagannath Sanskrit
Vishvavidyalaya shall respestively mean University, Chaneellor, Viee-Chan-
cellor, Syndicate, Sepate, Academic Council, Rogisirtar, Comptroller of
Finaace, Controller of Examinations, Deputy Registrar, Assistant Registrar,
College, Professor, Reader, Lecturer, Instructor and Graduate,

Establishment 3. (1) The following . Univetsities shall be deemed to have been estaplished under
and in- this Act, namely:—
orporadon, . . . . . . .
() the Utkal University established under the Utkal University Act, 1966 having Orissa Act
jurisdiction over the districts of Cuttack, Pusi, Balasore, Mayurbhanj 20 of 196,
Keonjhar and the district of Dpenkanal exclnding the Athmallik Subdivision? '

(i) the Berhampur University established under the Berhampur University Act, Orissa Act™
_ _ 1966 having jurisdiction over the distriets of Ganjam, Koraput and Phulpani 21 of 1966.
- excluding thae Boud Subdivision thereof:

{iéi} the Sambalpar University ostablished undr the Sambalpur University Aet, Orissa. Act
1966 having jurisdiction over the districts of Sambal pur, Balangir, Sundar- 32 of 19¢6.
garh, Kalahandi, the Boud Sublivision of tiie d'strict of Phulbani and the
Athmallik Subdivision of the district of Dhinkanal;’ '

(iv) Sori-Jagannath Sasskrit Vishvavidyalaya established under the Shri Jaga- Orlssa Act,
nath Sanskrit Vishvavidyalaya Act, 1981 haviag jutisdiction over the whole 31 of 1981,
of the State of Orissa, '

| o
|
|
|
|
|
l

(2)'The Chancellor and Vice-Chancellot of avery University and the members of
the Senate, Syadicate and the Acudemic Council thersof shail coustitute a body
Sorporate by the nawme of that University. :

(3) The Univetsity shall have perpetual succession and a common seal and shall
sue and be sued by its name, : : :

(4) Subject to the provisions of this Act and the Statutes, the University shall be
competent to acquire and hold property, both movable and immovable, to lease, sell -
or otheérwise transfer any movable o- immovable proparty which may have become
vested in, or may have been acquired by it, for the purposes of the University and to
contract and do all other things-necessary for the purposes of this Act,

(5) Every University shall be deemed to have been incorporated for the purposes,
among others, of— . : : :

(@) making prevision for giving instruction in such branches of learning as it
deems fit ; '

(b) promoting original research ;
(¢) examining students and conferring degrees:
(d) admitting educational institutions to its privileges ;

(¢) inspecting the Colleges and supervising all matters of education and discipiine
therein; and : . : '

(f) controlling the residence and discipline of the students of the University and
promoting their physical, mental and moral welfare. - '



Officers, tea- 4. (1) The following shall be the officers of the University, namet :—
chers and ;
authorlies of () the Chancellor ;
Upiversity: (i) the Vice-Chanceljor ;
(#i{) the Registrar ;
(iv) the Comptroller of Finance;
(v) the Controller of Examinations ; and

{vi) such other officers as may be prescribed to be officers of the University.

{2) The following shall be the teachers of the University, namely;—
(#) Professofs ; '
(i) Readers ;
(##f) Lecturers ; and . _
{iv) such other teachers as may be prescribed to be teachers of the University"

(3) The following shail e the authorities of the Unjversily, namejy:—
(i) the Senate ; :
({7} the Syndicate ;
(éif) the Academic Council ; and

(i) such other authorities as may be declared by the Statutesto be the
authorities of the University, ' _

The Chance-” 5. (1) The Governaof of Orissa shall be the Chancellor of the University.

ter. . . .
(2) The Chancellor shall by virtue of his office be the Head of the University and
shall, when present, preside at the comvocations of the University convened for the
purpose of conferring degrees ot for any other purpose.

(3) Every proposal for conferment Of_ an homorary degree shall Be subject to
confirmation by the Chancellor, . - .

(4) The Canceltor shall decide ail disputes with regard to the election, nomination
or selection of members of the authorities of the University and his decision shall

be final,
(5) The Chancellor shall have the right— _

(i) to make an inspection or cause an inspection to be made by such person
or persons as he may direct, of :nl:; University, its buildings, laboratories,
workshops and equipment institutions associated. with such
University and of any examinaticn, teaching or other work conducted
or done by such University ; and _ :

(i) to make an enquiry or cause.an enquiry to bt madeip like manner in
respect of any matter connected with any University, and in every such
case, he shall give notice to the Regijstrar of his intention 1o make an
inspection or enquiry o to cause ap inspection or enquiry to be made
and the voncerned University shall be entitled to be represented thereat:

Provided that the person entrusted with such enquiry or. inspection shall not be
below the rank of Registrar or of its equivalent rank. - :

_ (6) The Chancellor. may, with reference to the result of such inspection or enquiry,
direct the concerned authority or authorities.of such University or the Vice-Chancellor,
a5 the case may be, to take such remediat measures as he deems necessaly within such -
period not being later than six months from the date of receipt of the direction as he
may fix in that behalf, - S ' el o

. (7) The concerned "autnqrizl;lo; . ‘authorities of such ~University “or the Vice-
Chancellof, as the ¢gse may be, shall report to the Chaneellor sichi action, . if any, as-
they have taken or propose to take ufon the result of such inspection o enquiry and
such Teport shall be submitted to ‘the Chancellor within.the period fixed ‘by’him under

- sub-gection (6). . b R :

o y
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\8) If the concerned authority or the Vicg-Chancellor, as the case may.be, failsto . .

comply with the direction issued by the Chancellor within the period fixed ‘under
sub-section (6) or within such furthar period not being later than three months as the
Chancellor may allow in that behalf, the Chancellor may take spch remedial measures or
pass such order as he deems proper. ° S

(9) The Chancellor shall be competent to issue directions - or instructions not
inconsistent with the provisions of this Act and Statates on any matter connected with
a University when any authority or Vice-Chancelior fails to act in accordance with the
provisions of this Act, the Statutes, o1 the Regulations, ' '

(10) The Chancellor may, by order in writing, anoul any proceeding of the
Senate, Syndicate, Academio .Counci] or any other anthority whichis ‘nof in cotformity
with this Act, the Statutes, the Regulations or the directions  issued upder
sub-section (9): - Co -

Provided that before making any soch order he shall call upon the =uthority
concerned to show cause as to why such an order should not be made and ifany cause
is shown within g reasopable time, he shall, after giving an opportunity of hearing if
so deemed proper, consider the same. s '

6. (1) The Vice-Chancellor shall be & whole-time officer of the University 'and
shall be appointed by the Chancellor from a panel of three:names recommended by a
Committee ynanimously who are not members of the Committee, _

B
(2) If the persons approved on priotity basis by the Chancellor, out of the panel
so recommended, are not willing to accept the appointment,” the" Chancellor may call
for a fresh panel of threedifferent names from the said Committee or if the .Changellor
is of the opinion that none of the persons out;of the said papel is suitable for
appointment as Vice-Chancellor, the Chancellor may 1ake sfeps to comstitute another

Commitree 1.> give a fresh papel of three different names and shall appoint one of the .

persons named in the fresh panel, as the Vice-Chancellor.

" (3) The Committee seferred to 1n sub-soction: (1) ‘shall consist of three members

out of whom one member shall be nominated by the Chairman, University Grantg

Commission, one member shall be nominated by the Chancgllor and the remaining
member shall be seélected by the - Syndicate of the comcerned - University, and the
Chancellor shall appoint one of the members to be the Chairman of the Comamittee.

'{4) No peton shall be cligible to be & member of the Com'mittes, if b is—
{a) a member of any of the authorities of the concerned University ; or

(b) an employee of such University or of any coIlege or institution’ majntained
- orrecognised by or affiliated to that University, -
() The business of the Committee shall he copiducted 'in such maniper as may be

de__terl_nip_ed, from timg fo time, by the Chai}ge{l_p}f in that bebalf, ;

(6) No person who has attained the age of sixty-five mr&-ih&li'f be eligible to be
appointed gs Vice-Chancellor and no person shall continue to hold the office of the

Vice-Cpancelior affer attaining the age ps gforesaid. =~ . "

(7) The tere of officé of the Vice-Chancellor shall be three years from the date
ke assumes office as such, and' any persos holding such - office shall, ‘subject to the
provisions contained in sub-seetion (1) be eligible for ré->ppointment: :

Provided that mo person shalf be appoinied as Vies-Chanceflor for more than

two terms. . '
«.  (B) The Chancgilor thay extend from time to time the term of office of the Vice-

Chaoeellor for a total period not exce'edi_ng-s.ix montl:s withput following the procedure

13id dows in sub-section (1). N _ o _

(9) In case the office of the Vice-Chancellor falls vacant due to.the. abseiice of the
Vice-Chancellor on Jeave, the Chancellor shall appoint %eﬁers_on on sych terms . and
conditions as]he deems nocessary to act ay the Vice-Chancellor during the period for
which the Vijge-Chancellor proceeds on leave and the Person so appointed shall exercise
the powers angd performs the fuctions of the Vice{Chapcellor and shall be entifled to
all emoluments attached to the office, ' ' _ S
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the vacancy shall be filled in the mannef spevified in sub-section (1) amd the persen
appointed to fill such vacancy shall hold office and shall be eligible for re-appointment

in accordance with the provisions contained in sub-section (7):

(10).In case. the office of the Vice-Chancellor fiuq vacant due to any other reason,

Provided that where it is not reasonably practicable to 4l up the vacancy in the
manaer aforesaid immediately after it occurs, the Chancellor may dppoint a person 16 act
as the Vice-Chancellor for such-period, not gxceeding six months, as he may fix and thé
person so appoirted shall exercise the powers ang perform the fuctions of the Vice-
Challlcellol' and shall be entitled to all emoluments attached to the office.

© " (11) The executive authority of the University shall vest. in the Vice-Chancello.

.. 412) The Vice-Chancellor. of the University shall, when preseng,. préside at the
feotings of the Senate and at every meeting of any other authority of which he is a
member and, in the absence of the Chancellor, shall also preside at a Convocation of
the University, R
- (13) The conditions of service such as sglary and allowances of the Vice-Chancellpr
of the University shall be sueh as may be prescribed. U e

I
- e
' B

o

(14) Subject to availability of funds in the budgét, thé Vice-Chandellor of the
University shall have power to sanction, after obtaining the opinion of the Comptroller
of Finance, expenditure yp to such sum as msy be prescribed during the gourse of a
financial year and shall make a report of all such expenditure to the Syndicate at the
earliest opportunity: , . oo S :

R

. Provided that it shall ‘be competent for the Viceg-Chancellor to differ from the

opinion of the Comptroller of Finance, if he deems it so fit, after repording his
reasons therefor. o o ' ' -

(15) If the Vice-Chancellor of a University is of the opinion that any order og
decision in respect of any matter , which is required under the provisions of thig Act or
the Statutes to be passed or made by any authority of that University, is necessary to
be passed or made immediately and it is not practicable tg convene a meeting of the
concerned authority for that purpose, the may pass such ordet ‘or take such decision as
he deems proper and  place the order or decision, as the " case may be, before the
concerned authority at its next meeting for ratification, and where the awthority differs

- from the Vice-Chancellor the matter shall be referred to the Chancellor whose decision
thereonshall be final: . p R
\ -

P T

Provided that if the mafter involves any financial transaction, the Vice-Chancellor
shall, before passing such order or taking ‘shch decision, obfain the opinion of the.
. Comptroller of Finance, but it shall be competeat for the Vice-Chancellor to. djffer
from such opinion, if he deems it 5o fit, after recording his ‘reasons- therefor. = - '

(16) The Vice-Chencelior- of every Uhiversity shall jeview' the performancs of U

teachers and officers of that University annuafly ‘afid submit « report thercon to. e
Chauncellor in the manner precribed. ST TR Y

: (17} The Vice-Chancellor shall have power— .

» -~ (i) to require the teachers of different “colleges to report to him abionif ‘the
conduct of UFiiversity examingtion; and. T

(i) to give such directions to the officers in charge of such examinations as he
deems necessary in consultation with the Controller -af Examination. -

(18) The Vige-Chancellor shall inspect the coeges and institutioss of, ox
affiliated to the University at least opce in thyee years. - : _ _




{(19) Notwithstanding anything contained in this sectior, the Chancellor shall
appoint such person as he deems it to be the first Vice-Chanceilor of a University
newly established undes this Act and the person so appointed shall hold office for such
period, not exceeding one year, and subject to such terms and conditions as the
Chancellor may fix in that behalf,

(20) The Chancellor may, at any time, by an order in writing, remove the Vice-
Chancellor of a University from office if in his opinion it appears that his continuance
in office isdetrimental to the interests of that University: :

.

Provided that no such removal shall be made without an enquiry being conducted
by a sitting or retired Judge of the High Court or Supreme Court and giving the Vice-
Chancellor a reasonable opportunity of being heard.

{21) As from the date specified in the order made under sub-section (20), the Vices
Chanceilor shall be deemed to have relinquished the office and the office of the Vice-
. Chancellor shall fall vacant. :

Registear 7. (1) The Registrar shall be appointed by the Chancelior, He shall be 2 whole
time officer of the concerned University and shall act as Secretary to the Senate, the
Syndicate and the Academic Council of such University.

(2) The Registrar shall, subject to the control of the Vice-Chancellor,—
(@) manage the properties and investments of the University; -

| (&) remain in custody of the properties and funds of the University;

{¢) remain iz custody of the records, the common seal and such other property _

of the University as the Vice-Chancellor shall commit to his charge;
{d) sign all contracts made on behalf of the University;

(¢} be the head of the University Office;

(f) exercise and perform such other powers and duties as may be p,r'escribed:

~" by the Statutes and the Regulations snd as may, from time to time, be
assigned to him by the Senates, Syndicate and the Academic Council.

{3) The Registrar shall generally rerder such assistance to the Vice-Chancellor

as may be required by him in the performance of his duties.

{4) The Registrar shall have the right io speak a-d | otherwise take part in the

. proceedings at a meeting of apy of the authorities of the University but shall not be

entitled to Vote &t any such meeting. .

Compteoller 8. (1) The Comptroller of Finance shall be appointed by the Chancellor in consul-
of Finaote. tation with the State Government from among the officers of the Orissa Finance Service
and shall be a whale-time officer of the University. '-

(2) The salary, allowances and other dues of the Comptroller of Finance shall
be paid by the concer.ed University, - = -

(3) The Comptroller. of Finance shall, subject to the control of the Vices
Chiiﬂo't?lloh'—-' ) M o B - ' }

(@) be responsible for the proper inve:tment of the funds of the University;
 (B): exereise génetal supervision of such funds; -
(c) tender adwce \]vi_t_h regard to financial transactions of thé University;

'(d] be r.espbnsihle for preparation and presentation of the . annuval ﬁnﬁncial
estimates and statements of accounts for presentation by the Vice-Chancelloy;
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(e) ensure that all moneys are expended for tbe purpose for which they are
granted or allotted by the appropriate authority;

(f) examine the statemeats of accounts of the constituent colleges and submit
a report on such examination to the Syndicate ; and

(g) exercise such other powers and perform euch other functions as may be
prescribed. : :

(4) The Comptroller of Finance shall be responsible to the Vice-Chancellor for
ensuring that no exfenditure outside the hudget is incurred by the University other-
wise than by way of investments and ehall disallow. any expenditure which i8 not
permissible under the Siatutes.

(5} The Comptrolier of Finance shall have the right to speak in, and otherwise
take part in the proceedings of the Senate and the Syndicate as and when required, and

in all such cases, his advice shall be recored in the proceedings of the Syndicate,
or the Senate, as the case may be but he shall not he entitled to vote.

(6) The advice of the Comptroller of financeon all financial matters, shall be taken
before they are given effect to and, save as provided in the proviso to sub-sections (14)
and (15) of section §, wherever a decision is taken to the contrary in respect of any
expenditure exceeding ten thousang rupees, it shall be reported to the Chancellor whose
decision thereon shall be final,

9. (1) The Senate shall consist of the following members, namely:—.
Ex Officio membere :
(a) the Vice-Chancellor of the concerned University ;
{b) the Director ; ' |
(¢) the Director of Medical Education and Training, Orissa ;
{d) the Dircctor, Technical Education, Oriess ;

(¢) the Chairman, Council of Higher Education, Orissa of the Vice-Chairman
duly authorised by him ; : _ '

(f) the Advocate-General, Orissa ; .

(g) the Principal of Shriram Chandra Bbanj Medical College in case of
Utkal University, the Principat of Maharaja Krishna Chandra Gajapati
Medical College in case of Berhampur University and the Principal of
Veer Surendra Sai Medical College in case of Sambalpur University ;

{(#) the Principal of Revenshaw College in case of Utkal University, the
Principal of Khallikote College in case of Berhampur University, , the
Principal of Gangadhar Meher College in case of Sambalpur University and
.one of the Principals of Sanskrit Cotleges to be selected by the Chancellor in
case of Shri Jagannath Sanskrit Vishvavidyalaya ;

(i) the Principals of the Burla Engineering College, and Regional Engineering
College in case of Sambalpur University and the Principal of Engineering
College (Talcher) in case of Utkal University ;

(j) Chairmap, Post-Graduate Council of the concerned University ;'
fk) heads of all Post-Graduate Departments of the corcerred University ;
Other Metubers : '

(/) Principals other than those specified in clauses (g), fh) and (i) of no more
than one-third the number of affiliated colieges of the concerned University,

subject to a maximum of twenty, as may be nowminated by the Chancellor -

on seniority-cum-rotation basis int the manner prescribed keeping ip view the
representations of the Districts, Institutions for “women munorities” profe-
ssional subjects, Post-Graduate studies and the non Government Colleges

{(m) two members of the concerned Academic Council, fo be elected from  among
themselves ; :

(o) three members of the Orissa Legislative Assembly tobe elected from among
" themselves ; o )
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(2) two persons from Jearned societies within the jurisdiction of the University,
to.be nomic:ted by the Chancellos ;

{p) four students toc be eclected by the Presideﬁtg, Vice-Pregidents, Secretarios
and Assistant Secretaries of the Colicge Unions and Universjty Students
Union of the concerned University from among themsefves ;

(4) one member from amongst the non-teaching empolyecs of the concerned
‘Univarsity to be elected from among themsslves ; .

(7) the outgoing Vice-Chancellor of the concerned Vniversity ;

(s) ten members to be elected by the registered collsge teachers of the congerned
University from among thémselves and three mémbers to be elected by tae
Post-Graduate teachers of the concerned University from among themgalves;

() thirteen registered graduates of the concerned URiversity other than the
teachems of a Usiversity or any College, of whom seven shall be elected by
the registered graduates otker than the Ladies, three shail be elected by the

registere lady graduates from among themselves, respectively, and two shull

be’%!‘ﬂm the Sgheduled Tribes and oig:é shafl be from the Scheduled Castes'tp

be nominated by tif Chancellor; ot il

L . - ’

{w) three students including a lady student of the concerned University, to be

nomipated by the Vicé-Chancellor, of whom two ehall be from students

having outstanding performance in academic pursits and one shall be
from students having outstanding performance in sports ;

v five eminent persons to be pominated by the Chancellor,

Provided that in respect of Shree Jagannath Sanskrit Vishyvavidyalaya the ex-officio
members specified in clanses (¢} snd {d) shall not be taken as ex-offitio members”,
{2} The term of office of the members of the Senate other than the -ex-officio
members shall be three years:

Provided that the term of office of student-members shatl be for one
academic year.

(3) The Senate shall exercise and perform  the following powers and
functions, namely:— : ' :

(i) to review. polic.es and programmes of the University and SUBgEst measures
for its improve ment and-development ; ' :

() to consider the annual report, annual accounte and awudit report of the
University and to pass resolutions thereon ; - o

(i) to exercise such other powers and perform such other fanctions as may be
prescribed ; '

3 yndicate 10. (1) The Syndicate shail comist of the following members, namely :—

Ex afficio members: .
(a} the Vice-Chancellor of the concerned University H
{b) the Director;

(¢} the Chairman, Post-Graduate Council of the concerned University;

() the Principal of Shriram Chandra Bhanj Medical College in case of Utkal
University, the Principal of Maharaja Krishna Chandra. Goajapati  Medical
College in ease of Berhampur Upiversity and the Principal of Veer
Surendra Sai Medical College in case of Sambalpur University ;

(¢} the Principal of Ravenshaw College in case of Utkal University, the Principal
cL of Khallikote Coliege in case of Berhampur University, the Principal of
: Gangadhar Meher College in case of Sambalpur University ard one of the

. Principals of Sanskrit Colleges to be - selected by the Chancellor in case
. of Shri Jagannath Sanskrit Vishvavidyalaya;
| , (/) ihe Principals of the Burla Epgincering College and Regignal ineeri
. - College in case ~f Satbalpur University 'a;nd"%he Principél? of Engincering
N : College (Talcher) in case of Utkal University ; B

Other members :
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{(x)two Professors of the concerned University aud ong HP.r,c__bfessor' from
Colleges affiliated 1o the concerned University, to bé 'nominated by the
Chancellor on seniority-cum-notation basis ; .

(%) one member of the concerned Academic Council to be elected by the
members thereof ; -

() two members of the concerned Senate other than those specified in clauses
(3), (0), @), (), (), (j), (m), (p),.and (w) of sub-section (1) of Section 9
‘to be elected by the members thereof B

(j ) on ecmingnt person to, be nominated by the Chancellor ;

(k) two Principals of Collegss affiliated to the University who have completed
not less than twenty years of service, to be nominated by the Chancellor on
seRiority-cum-rotation basis, keeping in view the representation of different
Districts within the local jurisdiction of the concemned University.

ey
(2) The term of office of the members, other than ex officio members shall be
three years. . ' ' ' '

(3):Subject to the provigions of this Act and the Statutes, the Syndicate shall per-
form the functions and exercise the powers, as specifled hercunder, namély :—

(a) appointment of members of the Faculties and Boards of Studies and determi®
_mation of the procedure to be followed in the conduct of business of the
said Faculties and Boards and the quorum required at the meetings thereof;

(b) appointment of examiners and determifation of their remuneration, duties
and powers ; '

(c) award of scholarships and prizes;

(4) imposjtion of punishments for malpractice of examinees and misconduct of
© students; S s '

(¢) control of examinations and pubjication of resylts;

_' {f} determination of the gtandar_d of instruction and it particular whether “the
standard laid down by the Académic Council shall be rajsed or lowered to

bring it in conformity with the degrees or examinations concerned;” = ™
(g) passing of the annual budget of the University; '

(#) Preparation of the annual report and apnual accounts of the University and
submission theréof to the Senate along with the audit repost ; o

(¥) determination of the degrees and diplomas to be granted by the University;

-(j) making proposals for the conferment of honorary degrees, subject to the
approval of the Chancetlor ; ' T

(k) withdrawa) of degrees on the récommgnd_a_ﬁon of the Academic Conncil;

() making provision for rescarch and for advancement and dissemination of
knowledge; '

(m) management of funds, properties of the University and sanctioning the
“budget of the University; ' .

(n) declaring 8 college, an ingtitution or a department as autonomous college,
- aytonompus institution or autonomotis department, as the case may bhe;

{0) framing of new or additional statutes or amendment or repeal of the Statues
'~ as provided in sub-section (4) of section 24;

(p) exercising the powers of the University not otherwise provided for.

(4) The Syndicate may delegate such of it8 functions and powers to the Vice-
Chaacellor as it deems uecessary, .
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m 11, (1) The Academic Council shall consist of the following members, namely;—
Ex Officio Members:
(a) the Vice-Chancellor of the concetned University;
{p) the Director;
(¢) the Director of Medical Education and Training;
(d) the Director of Technical Education, Orissa;
; (¢) the Director, Correspondence Course, wherever the faculty exists;
(/) the Chairman, Council of Higher Secondary Education, Orissa;
(g) the Chairman, Post-Graduate Council of the concerned University.
Other Members ; '

(%) ali the heads of departments of the Post-Graduate subjects of the concerned
Tniversity and the constituent and affiliated colleges thereof ;

(i) the Principals of constituent colieges of the concerned University ;

(j) Principals of net more than one-third the number of affiliated colleges of the
University, subject to @ maximum of twenty, as may be nominated by the
Chancellor keeping in view the representation of the districts, Ingtitutions
for women, minorities, professional subjects and Post-Graduate studies and
the non-Govertment Colleges ;

(%) two persons of academic eminence nominated by the Chancellor ;

{l) not more than ten teachers of Colleges within the jurisdiction of the
concerned University as may be co-opted as members by the Academic
Council so as to secure such sepresentation of different branches of learning
as such Council may consider adequate ;

(m) Libiarian of the concerned University ;
() the officer in charge of students welfare of the concerned University ;

Provided that in respect of Shri Jafannath Sanskrit Vishvavidyalaya the ex officio
members specified in clauses (¢) and (d) shall not be taken as ex oﬁic_io members.

(2) The term of office of the members referred to clauses in (j), (k) and (1) of
sub-section (1) shall be three years. .

Powess of the 12. (1) The Academic Council shall, subject to the provisions of this Act,

nic  and the Statutes, have Power to make Regulations relating to all matters which by

Courcil.  guoh Act or the Statutes may be provided by Regulations besides prescribing therein

courses of studies and corricula, shall have general control of teaching in the Colleges

within the jurisdietion of the concerned University and shall be responsible for the
maintenance of stendards of instructjon.

(2) In particular and without prejudice to the generality of the foregoing powers,
. the Academic Couneil shall have power—
(@ to advice the Syndicate on all academic matters ;

(%) to determine the standard of proficiency to be required for ordinary
degrees ;

(¢) to determine whether any new subject of instruction shall pe included in the
curriculum of any college or whether any subject shall be omitted therefrom;

¢(d) to formulate, modify or revise schemsas for the constitution or reconstitution
of departments of teaching ;

(¢) to make Regulations relating to courses, examinations and the conditions
subject to which students shall be admitted to examinations for degrees
of the Unijversity ;

(f) to call for reports from persons engaged in research and to make reco-
mmendations to the Syndicate thereon 5

Y (g) to control and manage the }Jniversity library or libraries, to frame Regula-
tions regarding its or their use and to appoint a Library Committee or
* : ' Committees ;
b %, , |
L—L_—m—___; o
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(%) to make Reguiations for encoufagement of co-operation and reciprocity

among the coileges with a view to promoting uniformity of standards in
academic life and pursuit ;

({) to recognise on such conditions, &8 may be prescribed, the degrees, diplomas
and certificates granted by other Universities and institutions of h_lgher tearn-
ing and accord such recognition on reciprocal basis wherever applicable ;

(j) to 1ecommend to the Syndicate for withdrawal of a degree conferred on
any person ; and
(k) to define the conditions under which exemption relating to .admission of

students to examinations may be given.

W‘aﬁlﬁe 13. Any graduate of the University and any teacher of a college within the

Teachess and jurisdiction of the University shall, on payment of such fees and subject to such
‘Graduates.  conditions as may be prescribed, be entitled to register himself as a 1egistered graduate
or as the case may be, registered college teacher of the University ;

Provided that apy graduate of a University established underany law ordinarily
sesiding inthe area over which such University has its jurisdiction under this
Act shall, on payment of the prescribed fecs, be entitled to register himself as a
registered graduate of sudh University :

Provided further that no person shall be registered as a graduate or teacher in
more than one University at a time.

Lxplanation—The expression ‘‘ordinarily residing” for the purposes of the fiist
proviso shall mean one who has resided within the area referred to in the said proviso
for a total period of one hundred and eighty days during the year immediately
preceding the date of payment of fees.

gggsb:fi?ﬁ - 14. Any person who has become a member of any of the authorities of a
person ceases UNIVErsity by the process of nomination, election ‘or selcction shall, cn. ceasing to
to_ hold the hold the office ar on ceasing to hold membership of the asscciation or bedy, as the

-\gﬁc& by vir- case may be, by virtue of which he was nominated, elected or selected, cease to hold
W

hich
B bec Fm];moﬁi_ce as such membetr,
tugmber,
Suspension 15. (1) The Chancellor shall have the power to suspend any member other
-of wyggam‘ than an ex officio member of any authority of a Unijversity and members of the
3;‘;;’: ™" Orissa Legislative Assembly elected to the Senate for the whole or part of the

remaifling portion of the term if after enquiry he is satisfied that such memper
has committed serious misconduct and further continuance of such member  in
such authority is detrimental to the interest of the University:

Provided that no suspension order will be issued without giving such member
an opportunity of being heard. '

(D If 2 member of any authority or body of a University is charge-sheeted
criminally on charges of corruption or moral turpitude, the Chancellor may, if
he is satisfied that the continuance of such a member will be detrimental to the
interest of the Universify, place such member nnder suspension till the finsl dis-
posal of the case ending inhis acquittal in the court of law or 1ill the end of
the term of such member, whichever is oarlier. '

Filling of 16, Ali vacancies arising by reason of death or otherwise among the members
<asual vacan- of any of the authorities of the University who were nominated, elected or selected
cies, ghall be filled up as soon as convenient may be, py nomination, election or

stlectioa, as the case may be, and the person so nominated, elected or sclected

s111;11 hold office for the unexpired portion of the term of his  predecessor in
: 0 ce.

17. No act proceeding of any outhosity, committee or body of a Universiy
%ﬁ&mﬁw shall belnvahd mere]y. by reason of — : | y
and bodies

not invalida- (®) existence of any vacancy in, or _ '
ciesele, . - {(D)any defect in the momination, selection, election or appointment of at

" . berson acting as member thereto, or

. -(c)'any'irre'gula'rity in it sprocedure not affecting the merits of the case,
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Admission of 18. {1) No educational institution shall be admitted as college, unless the

educotional - S ied- wi —
i following conditions are complied with, namely “

as Colleges. (a) it is a college recognissd by Government as such imparting higher edn -

cation; .
(b) concurrence of Government to the proposal has been obtained;

{c) the imstitution has appointed teachers with qualifications prescribed by th-
University Grants Commission ¢or the State Governmegt, as the c¢ase
may be ;

(#) the institution has buildings, library, laboratory and other infrastructuce
required for imparting education ; -

(e) the admission of the institution as a coliege has, ol an application mede
in that behalf, been approved by the Syndicate ; and

() all provisions of the Statutes relating to admission of educational institutions.
as colleges have besn fully complied with :

Provided that in case the institution has substantially complied with the provisions
of the Statutes, it can be admitted provisionally as a college for one - academic
session at a time for a maximum period of two academic sesions.

_{2) Notwithstanding anything coatained in sub-seetion (I), aay educational
institution, whioh is coansidered to be devoted to higher field of research, may be
admitted to such privileges of the University as it may determine from-time to time,

Exclysion of 19. (1) Aoy two members of the Syndicate or the Director may bring forward:
colleges from 8 proposal in the Syndicate that a college be deprived, either in' whole of paut, of ita:
Privileges Privileges.

of Univer- _

8icy. (2) The 'Syndicate shail cause an inquiry into the defocts of the college pointed'
out in the aforesaid proposal with due notice fo the Governing Body of the Collsgs
and shall allow a period of two months to the college to rectify the defects mentioned
n the notice.

i (3) In case the Governing Body of the college fails to rectify the  defects
during tlie aforesaid period the Syndicate may decide to deprive the college, either
in whole or in part, of its privileges and shall submit a copy of its proceedings
alongwith a copy of the enquiry report with objeotions filed by the Governing
Body, if any. to the Chancelior, who shail have power to rescind or modify the
order of the Syndicate.

Termination v . 20: Notwithstanding anything to the confrary in any other law for the time
of privilegos ben;g in force no educational institution in the area vﬂt}un the jurisdiction of any
granted by University, except institutions under the Orissa University of  Agriculture  and
other Univer Technology established under the Orissa University of Agriculture and Technology

nitika to edu- Act, 1963, shall, after the commencement of this Act, he associated in any way Orissa Act,

sa tional

. cstitutiods. With or seek admission to any privilege granted by any Such other University

to any educational institution in the aforesaid area prior to the commencement of
this Act, shall be deemed to have been withdrawn on the commencement of this
Act; .

Provided that any educational institution which, in accordance with the pio-
visions of this section, has bsen deprived of such privilege shall, notwithstanding
anything contained in Section 18, b: deemed to have been granted like privilege
by the University within whose jurisdiction the institution is situated. ..

Appointment . _21. (1) All officers of the University, excepting the Registrar and the Complrolley

of officers, of Fjnance, shall be apPointed by the concermed Vice-Chancellor on the reco-

teachers and mmendation- of 2 Selection Committee consisting of the Director, the Registrar, one

Dth:l‘ot?ml’tlg; member to be selected by the Syndicate of such University fioni: amongit - the

iversity. remaning members thereof and two experts appeinted by the said Vice-Chancellor
whetever necessary. ' '

 {2) The ieachers of a University shall' ¢ #pppoiiited'by fhe Syhdicate of that
University on the recommendation of a' Selectibli' Committee colisisting of the
concerned Vice-Chancellor, Director, an expert momingted by the Chasoellor in the
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case of appointment of Professor. and threc experts selected by the said Vice-
Chggicellor from out of the list of six experts furnished by the said Syndicate
which shall mot include,— : :

(i) any teacher of such University or of any of its constituent or affiliated
colleges; or

(i) any person who has been an examinor of sach University in the preceding
or the relevant year:

Provided that where the Committee fails to make any specific recommendation or
where the Syndicate differs from the recommendation made by the Commitice, the
matter shall be referred to the Chancellor whose decision thereon shall be final;

Provided furthe: that nothing in clause (ii) shall apply to experts to be nominated

to a Committee for selection of Professor,

(3) The quorum at a mesting of the Committee refetred to in sub-section (2)
shall be four of whom at Jeast two shall be experts including the expert nominated by
the Chancello v in the case of appointment of a Professor,

(4) Subject to the provisions, if any, in the Statutes, the employees of a University,
other than those speeified in the preceding sub-sections, shall be appointed by the
Vice-Chanotllor.

22. (1) Al posts of officers (which shall not include the Vice-Chancellor ),
techers and other employees of a University shall be created and the scales of pay
and affowances attached to such posts shall be determined by the Chaneellor subject
to specific allotment of funds for this purpose in the budget of the concerned
University and shall be in accordance with the yardstick formulated by such University
with the approval of the State Government,

(2) Till such yards tick is finalised, the yardstick for the teaching posts prescribed

. by the University Grants Commission snd that for the other corresponding posts

under the State Government shall be followed.

(3) Whenever posts are created beyond the yardstick approved by the State
Government under sub-section (1), prior concurrence of the State Goveérnment shall
be obtained.

23, (1) The accounts of the University shall at Jeast once in every year and Orissa ActS
at intervals of mot more than Sfieen months, be audited in accordance with the of 1945
provisions of the Orissa Local Fund Audit Act, 1948, and the provisions of that
Act shall apply to such audit. ' .

(2) All reports on audit made under sub-section (l) shall, as soon as may
be affter they are rcceived fram the Examiner of Local Accounts, be laid before
the State Legislature for a total period of fourteen days which may be comprised
in one or more sessions.

(3) The State Government shall have power to conduct special andit if

quired in respect of wutilisation of funds gramted by the Government to a Uni-

versity and such University shall comply with the directionsissued by the Govern-
ment on such audjt report.

(24). (1) Subject to the provisions of this Act, the Statutes—

{i) shall provide for the following matters, namely ;—

(@) the prcecdue to be followed fer fhe electicn, selection or nomination
of members of the Cefferent authorities of the University;

(b) matters “relating to registraticn of graduates and of collegeé teachers
and maintenance of registers therefor; : .

¢) the extent of autor.omj.' which a dollege,' and insﬁ_tution or a depart-
' © g:ent' may have and the matter in relation to which such autonomy
may be cxepcised; '
) e Procedure to be followed at the mectimgs of - thie abthorities of the
@ D ntiversity and the quorum required: therefor; add
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(i) may provide for all or amy of the following niatters, namely:— b
(@) the constitution, powers and duties of the Faculties, Boards of Studies;

Finance Committes or such other authorities or bodies as the University |
may, from time to time, deem neczssary to appoint;

(&) the constitution aad functions of Governing Bodies of colleges;

(¢) the admission of edacationil institutions a8 colleges and the withdrawal of
privileges of colleges so admitted;

{d) the residential arrangemats for stuleuts of the Uiivemity;
(e) the mode of appointmant and duties of examinets;

(f) the conferment and withdrawal by the University of degrces, diplomas, i
certificates and other academic distinctions; '

{g) the general discipliae and coatrol of the University;

(h) the accounts to be kept and the use to b2 made of the funds of the
University;

{f) manner of recruitment of ofMizers exc‘mii'_ng the Vicz-Chaan celior, teachers
and other employess a1d coaditions of tasir serviess;

(j) powers and duties of the officers, teachers and other employees of the
University;

L

(k) rules to regulate the conduct of University employees;
(D) inspection of affiliated colleges;

() spect:)ial arrangzments for women, the Scheduled Castes and the Scheduled
Tribes; .

(r) any other matter which is r2qiuired to b2 or may bz peoseribad.

(2) In relation to matters not providsd for iithe Statutes, the corresponding
sules, if any, of the Stale Govarament shill mitatis mita1dis apply to the University, !

(3) The first Statutes ehall bz framed by the State Government.

(4) Subject to the provisions coataised in sub-sections (5), (6) and (7), the
Syndicate may, from time to time, make new or additional Statntes or may amend or
tepeal the Statutes.

(5) The Syndicate may, from time to time, make any proposals for new Statutes’
or for the amendment or repeal of a1y of th2 existing Statutes to the Chancellor:

Provided that in acadzmic mitters or mtters relating to teachers or students. the
Syndicate shal! coasult th: Azademic Couicil bfore making any such proposal.

(6) Oa receipt of a propasal und:r sub-s3ction (3), the Chancellor in consultation
with the State Goveram=nt, may either disallow it or allaw it with or withou
modification. :

Statutes mads by th> Syndicate shul hav: validity uwatil it is allowed by the
Chancellor, .
25. (1) Subject to the provisio1s of this Act and Statutes, the Academic
Councilmay make Regulations providing for all orany of the following matters,
- namely:i— _ _ |
(a) encouragement of co-operation and reciprocity among the Colleges of the
concerned University; S

(b) admission of students tothe University and prescribing the examination
to be recognised as equivalent to the examinations held_ by the University o

Razutlations
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(¢) Uriversity courses and examinations a: d the conditions subject to whick,
students of colleges shall be admitied to examinations for the degreesand
diplomas of the University keeping in view the uniformity and partiy in
syllabi and academic sta: dards up to the dgrec stage in ail the Universities;

(d) granting of exemptions relating to the admission of students t> examina-
tion;

(¢) managemeut of the librarics of the Univessity;
" (f) constitution of departments of teaching;
(g) welfare of students of ths filiated institntions.

(2) Regulations so made shall come into forcc on such dateas the Academ’c
Council may specify in that behalf* .

Provided that the conczrned Vice-Chancellor may, if in his opinion it is v ecessary
$o to do, give immediate effeqt to any such Regulation. _ _ : -

General 26. The University shall have a fund called the General Fund to which shall be
gl;nd oefty crodited— . .

{a) its income from fees; endowments and grants, if any; a:d

(b) contributions which may be made by the State Government,on éuch
.conditions as they may impose, towards the development of laboratories,
libraries, museums and workshops; salaries of such teachers of the Univer-
_sity as are appointed for research work and towards the advancement and
dissemination of knowledge in particular branches of learning.

Foudation 27, (1) The University shell bave a fund called the Foundation Fund.
(2) The Foundation Fund shall consist of—

(@) any contributions to the Fund which may be made by the State Govern-
ment, any local authority or other public body or by any other Govern-
ment or person ; and .

() any contribution to the Fund which may be made by thé concerned
University,

(3) The Foundation Fund shall be invested in securities, issued or guaranteedby
. the Central Government of by any Staic Government, and such investment shall not
be varied without the consent of the Chancelior.

' (4) The corpus of the Foundation Fund shall be kept intactlbut the interest
thereon may be utilised for the purposes of the concerned University laid down in
the Statutes.

Constitution 28, The University chall have such other funds and maintain such accounts as
of other  the Syndicate thereof may determine. _ :

Removal 29. (1) The Syndicate may remove any person from membership of any of the

from member guthorities or cther bodies of such University if he kas been ¢onvicted by a Court of

giitgoldinx of 13w of an offence involving moral turpitude or may on the recommendation of the

degrees, Academic Council withdraw the degree, diploma or mark of honour conferred on or
granted to such person by that University for such period as it considers proper if he
has been guilty of gross misconduct, :

(2) The Syndicate may in the case of any student for any of the reasc.t
pecified in sub-section (1)— . i .

- (4) remove his name from the register of University students; or

{b) withhold his degrees, diplomes or marks of homour for such period not
exceeding two years ..s it may fix .
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Provide that in the case of conviction in a court of law for an offence
involving moral turpitude the period of such withholding may exceed two years.

3) No degree, diploma or mark of honour shall be withdrawn or withheld,
and no name shall be removed from the register of University students. under
sub-section (1) or (2) without giving the person concerned a reasonable oppor-
tunity of being heard. .

(4) Any person aggrieved by an order undet sub-section (1) or sub-section (2)
may, within thirty days of the communication of the order. prefer on appeal
before the chancellor, whose decision thereon shall he fiaal.

(5) The syndicate may, or sufficient cause spown in that behalf, restore or
confer the degrees, diplomas or marks of honour withdrown or withheld, as
the case may be, or direct re-entry of the name of the student removed f{rom
the register of University students :

Provided that no degree, diploma or mark of honour shajl be restored:
conferred or re-gntered in the register of University students unless the proposal
is accepted by not less than two-third of the members of the Syndicate.

(6) A member of any of the awthorities of the WUniversity other tham an
ex officio member, shall be deemed to have vacated his office—

(@) on resignation in writing addressed to the Vice-Chancellor; or

(8) if he absents himself from three comsecutive mostings of the authority
of which he is a member; or

(¢) if he acquires direqtly or indirectly by himself or by any other person any
pecuniary interest in amy comtrect or employment in or on behalf of the Tof 1956
University or becomes an officer in any company registered under the
Companies Act, 1936, which has any such interest and if the Chancellor,
in consultation with the concerned Syndicate, considers that on the grounds
aforesaid the membership shall be terminated: '

Provided that the conerned Vice-Chaaccllor may, for good and sufficient reasons,
exempt any member from the operation of clause (b):

Provided further that the provisions of clause (c) shail not apply to the teachers and,
employees of the.concerned University and its constituent and affiliated colleges.

. 30. A person shall be disqualified for election, nomination or selection as member
?i‘:gf“ﬂw' of any of the authorities of a University, if he— ' ‘

(a) is, at the date of election, nomination or selection, of unsound mind or
deaf-mute; or

(b} is an uncertified bankrupt or undischarged insolvent; or

() has been convicted of and sentenced by a criminal court to imprisonment
for an offence envolving moral turpitude;or

(d) is being elected, nominated or selacted consecutively for a second term.

Exaplanation—-For the purpose of this clause the expression “term” shall ipcludg
“part of a torm”, '
31, (1) If the State Goverament, after ma king

. such erquiry as they deem fit, a
;”}‘Wéﬁﬁﬁs satisfied that the management of any University has not been or cannot be carried or:
au in accordance with the provisions of this Act or that there has been such default in

over  the performance of its duties by any of the authorities of such University that the
management. administration of such University is not likely to promote its objective, they may
after consultation with the Chancellor, by an order notified in the Gazeetie (herein:

after referted to as the “notified order™), take over the mana

“rted A gement of the affairs
such University and appoint an officer to be the Administrator for such University. of

(2)' The notified order shail remain in force for such period not i
year, as the State Government may specify therein. P ’ croceding one

o
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(3) A copy of every notified order shall, as soon as may be after it is issued, be
laid before the State Legislature. .

{4) Upon issue of the notified order under sub-section (I),—

{4) the authorities of the concerned University shall be deemed to have been
superseded and the members thereof holding office immediately before the
issue of the notified order shall be deemed to have vacated their offices
as such;

! (b) the concernad Vice-Chancellor shall be deemed to have vacated his office
a8 suchs : .

(c) the powers and functions of the amnthcrities and the Vice-Chancellor shali
during the operation ~f the notified order, be execrcised and Performed by
. the Administrator:

(d) the Administrator shall, for the purpose of signing the Diplomas granted
by such University, be desidnatei as the Vice-Chancellor thereof’

(¢) every person ceasing to hold office as aforesaid and having possessions
custcdy or control of any property of, or any books, documents or other
papers relating to such University shall deliver the property, books,
documents and other papers to the Administrator orf to such Person as
may be authorised by the Administrator in this behalf;

(f) the State Government may take all necessary steps for securing possession
of the properties, books, documents and other papers a; aforesaid.

(5) No person who ceases to hold office by reason of the issne of a notified
order, shall be entitled to any compensation for the loss of office.

(6) The Administrator shall take all negessary steps for the reconstitution of the
anthorities and for the appointment of the Vice-Chancellor So that the members of
the said authorities and the Vice-Chancellor can assume office upon the expiry of
the notified order:

Provided that notwithstanding anything contained in any other provision of this
Act, the State Government may, in comsultation with the Chancellor, appoint the
officer aciing as the Administrator 10 be the Vice-Chancellor of the concerned Univar-
sity with effect from the date of expiry of the notified order for such term not
exceeding three years as they may fx,

(7) All elections, selectjons and nominations for the purpose of reconstitution of
the said authorities shall be held in advance in accordance with the provisions of this
Act and Statutes and all persons who are to take part at any such election, selection
or nomingtion by virtue of holding o:fice as member of any authority shall, notwith-
standing the fact that they have not assumed sugh office, be eligible to take such

part.
Alteration of 32. (1) The State Government may, by npotification,—
* - 0 - - . - [ o L] L] .
g}n%mm_l (@) alter the territoriol jurisdiction of any University;
sities and (b) establish one or more new Universities by altering the territorial jurisdiction
estabjishment of all ot any of the existing Universities; or '
Universities.

{¢) change the name of any University.

(2) The alteration of jurisdiction, establishment of any new University or change
in the name of any existing University made under sub-section (1) shall take effect on
and from such date as may be appointed in the aforesaid notification ( hereinafter
tefecred to as the appointed date),

(3} The State Government may, where the circumstances so require, by general or
special order, provide for all or any of the following matters arising out of or in relation
to the alteration of jurisdiction, establishment of a new Uriversity or change of name
made under sub-section {i),—

(@) cessation of the term of office of the Vice-Chancellor and members of
authorities, Committees and other bodies of the concerned University
or Universities, as the case may be, who were holding office as such
immediately prior to the appoiated date;
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(b) reorganisation or reconstitution of the authorities, Committees and other
bodies of the goncerned University or Universities, as the case may be;

(¢) administration of the affairs of the concerned Universities, University or, as
the case may be, till the appointment of a new Vice-Chancellor and
constitution or reconstitution of the authorities, Committees and other
bodies thereof;

(d) comstitution or reconstitution of the authorities, Committees and other
bodies of the University or Universities, as the case may be;

(¢) amalgamation, zllocation, utilisation of apportionment of assets and
liabilities;

(f ) absorption of the officers and employees of the university or Universities
affected by the notification issued under sub-section (1);

(2) any matter necessary ancillary or incidental to such alteration, establishment or
change in name for which this Act and the Statutes make no provision or
make insufficient provisions and provisions in that behalf are necessary in the
opinion of State Government. ;

- (4) Bvery notification made under sub-section (1) shall, as soon as may be after it is
made, be laid before the State Legislature,

(5) Where, as a result of an order made under sub-section (3), it is necessary to
appoint & Vice-Chancellor or to reconstitute or constitute an authority,a committee or
body, such appointment, reconstitution or constitution, as the case may be, shall be
made within one year from the appointed dgte.

Repea! and "~ 33.(1) The Utkal University Act, 1966, the Berhampur University Act, 1966, the
savings. Sambalpur Uuiversity Act, 1966, Shri Jagannath Sanskrit Vishvavidyalaya Act,
1981 (hereinafter referred to as the said Acts) and the Orissa Universities Ordinance,

1988 (hereinafier referred to as the Ordinance), are hereby repealed.

(2) Notwithstanding such repeal,—

(a) the authorities constituted officers, teachers and other  employees appointed,
notifications issued including notification for appointment of Administrator,
orders made, action taken, things donee or coatracts entered into under
the said Acts or the Oridnance, shall be deemed to have been
coustituted, appointed, issued, made, taken, dome or entered into
under this Act, o

(5) the authorities, which_shall not inciuple an  Administrator, continuing in
office under the said Acts, immediately before the commencement of this

Act shall continue to hold office for a period of ane year from the date

of commencement of th.is Act or until they are constituted in accordance
with the Provisions of this Act, whichevgr is eatlier;

{c) any person holding office as Vige-Chancellor under the said Acts shall be
.deemed to be the Vice-Chantellor appointed under this Act, and shall,

Orissa Act
20,0f 1966,
Orissa Aot
21 of 1966.
Orissa Act
22 of 1966.
Qrisga Act
31 of 1981.
QOrigsa
Ordinance
No. 5 of
1588,

subject to the other provisions of this Act, continue to hold office till

he is replaced by_ another Vice-Chancellor, appoinied in accordance with
the provisions of this Act;

(d) Statutes and Regulations made under the said Acts or the Ordinance shal(
in so far asthey are not inconsistent with this Act, be deemed to have been
made under this Act and shall continue. in force until new provisions are
made under this Act.

Removal of 34. If any doubt or difficulty - arises In giving effect to the provisions of this Act

doubts and the State Government may, as occasions may require, by order, do anything not

difficulties. jnconsistent with the provisions of this Act or the Statutes, whick appears {0 them
nocessary for the purpose of removing the doubt or difficulty:

Provided that no oidershall be issued under this section after the expiration of a
period of two years from the date of commencement of thig Act. :
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LAW DEPARTMENT
NOTIFICATION
The 17th April, 2025

No. 6177—I-Legis-24/2024/L.— The following Act of the Odisha Legislative
Assembly having been assented to by the Governor on the 12th day of April, 2025 is

hereby publish for general information.

ODISHA ACT 3 OF 2025

THE ODISHA UNIVERSITIES (AMENDMENT) ACT, 2024
AN
ACT
FURTHERTO AMEND THE ODISHA UNIVERSITIES ACT, 1989

BE it enacted by the Legislature of the State of Odisha in the Seventy-fifth year of the
Republic of India, as follows :-

Shortitle and 1. (1) This Act may be called the Odisha Universities (Amendment) Act, 2024.

Commencement.

(2) It shall come into force on the date of its publication in the Odisha Gazette.

Amendment 2. In the Odisha Universities Act, 1989 (hereinafter referred as the Principal Act), in

to Section 2.

Section 2,-
(a)clause (d-1) shall be omitted;
(b) for clause (f), the following clause shall be substituted, namely:-

“(f) ‘Director’ means the Director of Higher Education, Odisha or his
representative”;

(c) after clause (f), the following clause shall be inserted, namely:-

“(f-1) “distance education system” means the system of imparting education
through any means of communication, such as broadcasting, telecasting,
internet, correspondence courses, seminars, contact programmes or the
combination of any two or more such means”



(d) after clause (g), the following clauses shall be inserted, namely:—
() “(g-1)“NAAC” means National Assessment and Accreditation Council”;
(i) “(9-2) “NBA” means National Board of Accreditation”, and
(iii) “(0-3) “NIRF” means the National Institutional Ranking Framework”.
(e) after clause (k), the following clause shall be inserted, namely:-

“(k-1) “related to” means any blood relation or marriage relation or adoption
relations or business partner or associate relations between the Selection
Committee member and the candidate for the post of teacher or any other
academic post.”;

(f) after clause (l), the following clauses shall be inserted, namely:—

() “(-1) “Senate” means the senate of the University as constituted under
section 9 of the Act”; and

(i) “(lI-2) “Schedule” means a schedule appended to this Act.”

Amendment 3 In the Principal ACt, in Section 3,_

to Section 3.

(a) in sub-section (2), after the words “members of the”, the word “Senate,” shall be
inserted;

(b) in sub-section (5), after clause (f), the following clause shall be inserted, namely:—
“(g)In addition to the above, the Universities should also do the following:—

(i) to make provision for research and for the advancement and dissemination
of knowledge, and generally to cultivate and promote the arts (including
fine arts and performing arts), humanities, social sciences, accounts and
commerce, pure and applied sciences, present and emerging technologies,
managements, different forms of medicine, engineering, law, physical
education and other branches of learning and culture and their multi-
disciplinary and inter-disciplinary areas;

(i) to make provisions to enable conducted and affiliated or constituent
colleges and recognised institutions to undertake specialised studies;

(iii) to make provisions for creation of autonomous, empowered autonomous
and empowered autonomous cluster of institutions;

(iv) to organise, maintain and manage university departments, schools,
institutions, laboratories, learning resource centres, libraries, museums and
equipment for teaching, learning, training, research and development or
extension;

(v) to establish, maintain and manage departments, institutions of research,
institutions of specialised studies or academic services unit;

(vi) to establish, maintain and manage constituent, community and conducted
colleges, institutions, hostels, health centres, auditoria and gymnasiums;

(vilto provide for establishment, on the university campus and Sub-
Campuses, of autonomous institutions like multi-university and inter-



university centres, research laboratories, modern instrumentation centres
and like centres of learning, set-up by the University Grants Commission
(UGC), the Central Government or the State Government, teaching or
learning or training colleges or institutions at local, regional, national and
global level, which may be used by the university or college or group of
universities or colleges:

Provided that, in the case of any industry or any non-Government

organization availing themselves of such facility of a university or such
organizations providing the facility to a university, prior approval of the State
Government shall be obtained by the university concerned;

(viii)

(ix)

)

(xi)

(xii)

(xii)

to provide for establishment of sub-campuses for serving a group of
colleges, and also to provide for and maintain common resource
centres in such sub-campuses in the form of post-graduate
departments, multi- disciplinary or inter-disciplinary schools, libraries,
laboratories, computer centres and the like centres of learning and
skills training, as per the guidelines laid down by the State Government
or by the University Grants Commission (UGC);

to appoint or recognise persons working in any other university or
organisation as adjunct professors, adjunct associate professors,
adjunct assistant professors, visiting professors of the university for
specified periods;

to prescribe the courses of instruction and studies for the various
examinations leading to specific degrees and diplomas or certificates;

to make provision, wherever feasible, in the university departments,
colleges, institutions, recognised institutions and schools, for survey and
collection of statistics, data and other particulars relevant to various
developmental activities including State and National plans, evaluation of
the developmental schemes with the participation of the students as a
part of their curricular activities;

to institute degrees and post-graduate diplomas and post-
highersecondary diplomas, certificates and other academic distinctions
on the basis of examinations or by other tests;

to hold examinations or evaluations and confer degrees and post-
graduate diplomas and award post-higher secondary diplomas and
certificates and other academic distinctions on persons who, —

(@) unless exempted therefrom in the manner prescribed, have
pursued approved courses of study in the university, or in a college
or in an institution or a recognised institution or a school and have
passed the examinations and earned the required credits or marks
or grades prescribed by the university; or

(b) have pursued approved courses of study in the university, or in a
college or in an institution or a recognised institution or in an
autonomous college or an autonomous recognised institution or in
empowered autonomous college or empowered autonomous
cluster institutions or a school and have passed the examinations



(xiv)

(xv)

(xvi)

(xvii)

(xviii)

(xix)

(xx)

(xxi)

(xxii)

(xxiii)

(xxiv)
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and earned the required credits or marks or grades prescribed by
the university; or

(c) have engaged in research under conditions provided by Ordinances
and Regulations;

to confer and award such degrees, diplomas and certificates to, and
provide for such lectures, instruction and training for external students,
and the students under correspondence and distance education, online
and continuing education courses;

to confer honorary degrees or other academic distinctions as
prescribed by the Statutes in consultation with the State Government;

to monitor and evaluate the academic performance of university
departments, university institutions, conducted colleges and of
affiliated/constituent colleges, autonomous or empowered colleges in a
stand-alone or cluster form and recognised institutions for affiliation or
recognition, as the case may be, for periodical State, National and
World accreditations/ rankings;

to inspect, where necessary, all types of colleges or institutions and
recognised institutions through suitable machinery established for the
purpose, and take measures to ensure that proper standards of
instruction, teaching, learning, training and research, and extension are
maintained by them and adequate library, class rooms, laboratory,
hostel, workshop and other academic facilities are provided for;

to hold and to manage trusts and endowments and to institute and
award fellowship, travelling fellowship, scholarship, studentship, medals
and prizes for teachers and students of the university and colleges;

to supervise, control and regulate the conduct and discipline of the
students of the university, colleges, institutions, recognised institutions,
schools and hostels;

to provide for mobility of students from formal to non-formal stream and
vice-versa, and also among the other universities in the State and
outside the State;

to make arrangements for promoting the healthy atmosphere, corporate
life and welfare of the students of the university, colleges, schools and
institutions;

to co-ordinate and regulate teaching, learning, training and research
and extension in the colleges and recognised institutions;

to provide for periodical assessment of the performance of teachers
and non-teaching employees in the colleges, institutions and university
in accordance with the norms prescribed by the University Grants
Commission (UGC) or the State Government;

to regulate and provide for attendance of the teachers on the premises
of the university or colleges or institutions during teaching hours and
beyond teaching hours, as prescribed and to prohibit teachers from
taking or conducting private tuitions or private coaching classes;



(xxv) to regulate and provide for attendance of the non-teaching employees
on the premises of the university or colleges or institutions during
working hours and beyond working hours, as prescribed;

(xxvi) to enforce conduct and discipline rules for teachers and non-teaching
employees in a manner as prescribed,;
(xxvii) to prescribe code of conduct for managements;

(xxviii) to prescribe and enforce students charter;

(xxix) to make provision for participation of students with necessary incentives
in,
a. the national service scheme;

b. the national cadet corps;

c. home guards and civil defence;

d. the national sports organisation;

e. physical and military training;

f. extra-mural teaching and research;

g. programme related to Lifelong Learning and Extension; and

any other programme, services or activities directed towards
cultural, economic and social betterment as may be necessary
and possible, to fulfil the objects of the university by the State
Government or / and the Government of India.;

(xxx)to provide for special training or coaching for competitive examinations,
for recruitment to the public services, public sector undertakings and
other competitive employment opportunities;

(xxxi) to arrange periodical employment programme and to provide internship;

(xxxii) to co-operate or collaborate with any other university, institution,
authority or organisation for research and advisory services and for
such purposes to enter into appropriate arrangement with other
universities, institutions, authorities, or organisations to conduct certain
courses as the situation may demand;

(xxxiii) to recommend for rescinding or suspending affiliation or recognition or
empowered status granted to colleges or institutions or cluster of
institutions;

(xxxiv) to explore the possibilities of augmenting the resources of the university
by exploring or innovating activities such as research and development,
consultancy, training programme and providing services for different
clients from industry, trade or any other non-government organisations;

(xxxv) to undertake academic collaboration programme, research and advisory
services with universities and institutions abroad, in a manner as
prescribed.

(xxxvi) to receive funds for collaborative programme from foreign agencies,
subject to rules and regulations of the Central Government and the
State Government in that behalf;
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(xxxvii)to create development corpus out of surplus that the university may

(xXxxviii)

(Xxxix)

(XL)

(XLI)

(XLII)
(XLIIT)

(XLIV)

(XLV)

(XLVI)

(XLVII)

(XLVIIT)

(XLIX)

generate through its teaching, learning, training, research, emerging
technology, start up, innovations and development, consultancy and
any other academic and support activities and to invest it in a
professional manner and use the interest generated through it for the
growth and development of academic, research and development,
academic and physical infrastructure development and any other
infrastructure;

to lay down for teachers and university teachers, such instructions or
directions as, in the opinion of the university, may be necessary in
academic matters;

to undertake development programme in higher education, research,
consultancy-based projects and training programme for outside
agencies, by charging fees, so as to generate resources;

to make special provisions for the benefit of university education to be
made available to classes and communities which are socially and
educationally backward;

to make special provisions for such benefits of university education to
be made available for women students and differently-abled students
as the university may think necessary;

to make special provisions for higher education in rural and tribal areas;

to take appropriate measures in order to increase the gross enrolment
ratio;

to implement the national literacy and adult education programme
through teachers and students on voluntary basis in the university
system and to evolve measures to give due weightage to the efforts
and performance of the students in this area in addition to their normal
academic performance and also to evaluate the performance of the
teachers in this area;

to promote by itself, or in co-operation with other universities or
institutions , the study of Odia and the use of Odia as a medium of
instruction, study, research and examination, in adherence to the
policies of the State Government;

to promote by itself, or in co-operation with other universities or
organisations, the study of regional, national and foreign languages in
general and Asian languages in particular;

to evolve an operational scheme for ensuring accountability of
teachers, non-vocation academic and non-teaching staff of the
university, institutions and colleges;

to create knowledge and disseminate it and foster high quality research
which is contemporary, globally competitive and locally as well as
regionally and nationally relevant;

to have a learner-centric approach and perform the role of being a
knowledge creator;



Amendment
to Section 4.

(L)

(Ln
(LI

(LI

(LIV)

(LV)

(LVI)

(Y

(LVIIN)

(LIX)

to strengthen education at under-graduate and post-graduate level,
enhanceresearch develop culture and relevant degree programme and
cultivate desire for entrepreneurship;

to create a comprehensive digital university framework for both, e-
learning and e-administrative services;

to impart education under distance education system in accordance
with Government of India, UGC and State Government regulations;

to exploit the power of ‘learning by collaboration’ and ‘participation’ with
use of information and communication technology;

to cultivate research parks, technology incubators and other
engagement entities to translate university research to commercial
domain and coordinated projects involving multiple faculty groups from
several disciplines that address some important issues before the
State;

to identify skills to which students need to be exposed to, by taking into
account the local needs, training facilities available, emerging needs
and new employment opportunities;

to provide an environment for the all-round development of youth by
exposing them to the rich cultural heritage of the country and creating
opportunities for development of skills in sports;

to comply with and carry out any directives issued by the State
Government, from time to time, with reference to above powers, duties
and responsibilities of the university;

to conduct academic audit of university departments, conducted
colleges, affiliated/constituent colleges, institutions or schools, at
regular intervals; and

acquiring NAAC, NBA and NIRF ranking and other accreditations/
rankings by the University and its constituent colleges and affiliated
colleges”

(c) after sub-sections (5), the following sub-sections shall be inserted, namely:—

“(6) There shall be established, the Universities in the State as bodies corporate, by
such names and territorial jurisdiction, as specified in the Schedule to this Act.

(7) The first Vice-Chancellor, the first Registrar, the first Comptroller of Finance and
the first Controller of Examination, the Syndicate and the Academic Council of each
University and all persons who may hereafter become such officers or members, so
long as they continue to hold such office or membership, are hereby constituted a
body corporate by the name of the University.

(8) The headquarters of each of the University, referred to in sub-section (4), shall be
such as may be specified by the State Government by notification in the Official

Gazette.”

4. In the Principal Act, in Section 4, for sub-section (3), the following sub-section shall
be substituted, namely:—

“(3) the following shall be the authorities of the University, namely:—



() the senate;

(i) the Syndicate;

(iii) the Academic Council;

(iv) the Finance Committee;

(v) Building and works Committee; and

(vi) such other authorities as may be declared by the statute to be the Authorities
of the University.”

Amendment 5. In the principal Act, in Section 5,—

to Section 5.

(a) in sub-section (3), after the words “shall be” and before the words “subject
to”, the words “in consultation with the State Government” shall be inserted;

(b) in sub-section (5),in the opening portion, for the words “or on receipt of a
reference made by the State Government may”, the words “or on receipt of
matter referred by the State Government, may, and in case such reference is
made on the basis of audit report shall”, shall be substituted;

(c) in sub-section (9), after the words, “connected with a University” the words,
“making a copy thereof to the State Government”; shall be inserted; and

(d) in sub-section (10), after the word “any proceeding of the”, the word and
comma “Senate,” shall be inserted.

pmendment 6. In the principal Act, in Section 6,—
(a) in sub-section (1), after the words “by a Committee”, he words “to him through
the State Government,” shall be inserted.;

(b) for sub-section (3), the following sub-section shall be substituted, namely:—

“(3) The Committee referred to in sub-section (1) shall consist of three
members which is as follows:—

(i) one member shall be nominated by the Chancellor out of three
names recommended by the Government and he shall act as the
Chairman of the Committee;

(i)  One member shall be nominated by the Chairman, University
Grants Commission;

(i)  one member shall be nominated by the Syndicate of the concerned
University:

Provided that in case the outgoing Vice-Chancellor desires to
re-apply for the post of Vice-Chancellor of the same University, he
will refuse and not participate in any manner for selection of the
Syndicate nominee. Otherwise, his candidature for the post of Vice-
Chancellor shall be cancelled;

(iv)  all the three members of the Committee must be persons of
eminence in the sphere of higher education and must not be
connected with the affairs of the concerned University and its
affiliating or constituent colleges in any manner; and



(v) the State Government will initiate the process of selection of
Vice-Chancellor, at least six months prior to the completion of the
tenure of the existing Vice-Chancellor.”;

(c) in sub-section (5), after the words “in that behalf”, the following words shall be
added at the end, namely:—

“and the panel of names, as recommended by the committee, shall be
forwarded to the Chancellor for the appointment of Vice-Chancellor by
the State Government after doing all due diligence including vigilance
clearance from the concerned State Vigilance or Chief Vigilance
Commissioner or State Government or Any other Agency or Institution
as deemed fit",;

(d) for sub-section (6), the following sub-section shall be substituted, namely:—

“(6) The Vice-Chancellor shall hold office for a term of four years from
the date on which he enters upon his office, or until he attains the age
of seventy years, whichever is earlier, and he shall be eligible for re-
appointment not more than one term, subject to the provisions
contained in sub section (1):

Provided that the Chancellor, in consultation with State
Government, may direct any Vice-Chancellor after his term has
expired, to continue in office for such period, not exceeding a total
period of one year or until his successor enters upon his office,
whichever is earlier:

Provided further that no person who has attended the age of
seventy years shall be eligible to be appointed as Vice-Chancellor and
no person shall continue to hold office of Vice-Chancellor after attaining
the age as provided under this provision”.

(e ) sub-sections (7) and (8) shall be omitted;
(f) for sub-section (9), the following sub-section shall be substituted, namely:—

“(9) in case the office of the Vice-Chancellor fall vacant due to the absence of the
Vice-Chancellor on leave the senior-most Professor shall perform the duties of the
Vice-Chancellor until the existing Vice-Chancellor resumes the duties of his office.”;

(g) in the proviso to sub-section (10), for the words, "Chancellor may appoint any of the
Vice-Chancellor of a neighbouring”, the words “the Chancellor in consultation with the State
Government may appoint any of the Vice-Chancellor of any” shall be substituted.;

(h) for sub-section (20),the following sub-section shall be substituted, namely:—

“(20)Notwithstanding anything contained in this section, , the Chancellor may, at any
time after the Vice-Chancellor has entered upon his office, by order in writing and
following the procedure prescribed, remove the Vice-Chancellor from office on
grounds of incapacity, misconduct or violation of statutory provisions:

Provided that no such order shall be made by the Chancellor unless the Vice-
Chancellor has been given a reasonable opportunity of showing cause against the action
proposed to be taken against him:
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Provided further that the Chancellor shall consult the State Government also before

making such order:

Provided also that the Chancellor may, at any time before making such order consult

the State Government and place the Vice-Chancellor under suspension, pending enquiry.”

Amendment 7. In the principal Act, in Section 7,—

to Section 7.

(a) for sub-section (1), , the following sub-section shall be substituted, namely:—

“(1) The Registrar shall be appointed by the Chancellor out of three officers of a rank or
pay which is equivalent to or more than the Joint Secretary rank in the State Government
and no pending disciplinary or criminal proceeding and/or not punished with a major
penalty in a disciplinary proceeding or convicted in any criminal proceeding, being
recommended by the State Government. In case an officer of this rank is not available in
State Government, with the approval of Chancellor, State Government may seek
nominations from officers of a rank which is equivalent to or more than the
Joint Secretary rank in the State Government belonging to Government of India or any
other State Government, having no pending disciplinary or criminal proceeding and/or not
punished with a major penalty in a disciplinary proceeding or convicted in any criminal
proceeding, being duly recommended by the respective Government. In such cases,
State Government may form one selection committee comprising of 3 members who will
recommend three names out of which one may be appointed by the Chancellor as
Registrar.”;

(b) In sub-section (2),—

Amendment
to Section 8.

(i) for clause (c), the following clause shall be substituted, namely:—

“(c) remain in custody of the records, the common seal and other property of the
University;” and

(i) in clause (f), after the words “assigned to him by the” and before the words
“syndicate”, the word and comma “senate,” shall be inserted.

In the Principal Act, in Section 8, in sub-section (5), after the words “take part in the

proceedings of”, the words “the senate and” and after the words “recorded in the proceeding
of the Syndicate”, the words and common “or the senate, as the case may be” shall,
respectively, be inserted.

'22'2[3,?1”87; 9. In the Principal Act, after Section 8, the following section shall be inserted, namely:—
8 A.— Notwithstanding anything contained in this Act:
“Transitional . . i i
prgi?s?il)lr?r(]%r (a) the first Vice-Chancellor shall be appointed by the Chancellor in
ey e consultation with State Government for the newly established Universities
University.) in such manner and on such conditions as prescribed and he shall hold

office for such term, not exceeding three years or as may be specified by
the Chancellor.

(b) the first Registrar, the first Comptroller of Finance and the first
Controller of Examination shall be appointed by the Chancellor in
consultation with State Government for the newly established Universities
in such manner and on such conditions as prescribed and each of the said
officers shall hold office for a term of 3 years or as may be specified by the
Chancellor.
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(c)The first Senate and the First Syndicate shall consist of not more than
31 members and 11 members respectively who shall be nominated by the
State Government and hold office for a term of three years.

(d) The first Academic Council shall consist of not more than 21 members
who shall be nominated by the State Government and shall hold office for
a period of three years:

Provided that if any vacancy occurs in the above office or authorities, the same
shall be filled by appointment by the Chancellor or nomination by the State Government,
as the case may be, and person so appointed or nominated shall hold office for so long as
the officer or member in whose place he is appointed or nominated who have held office,
if such vacancy had not occurred”.

e s 10. Inthe principal Act, after Section 8A, the following section shall be inserted, namely:—
“Senate. 9. (1) The Senate shall consist of the following members, namely:—
Ex officio members:
(a) the Vice-Chancellor of the concerned University to act as Chairperson;
(b) the Secretary to Government, Higher Education Department

(c) the representative of the Government, to the Syndicate, not below the rank of
Joint Secretary;

(d) the Director of Higher Education;

(e) the Director of Medical Education and Training, Odisha or his representative;
(f) the Director of Technical Education and Training, Odisha or his representative;
(g) the concerned Regional Director of Education;

(h) one Representative from the Odisha University of Health Sciences, to be
nominated by its Vice-Chancellor;

(i) one Representative from the BijuPatnaik University of Technology, to be
nominated by its Vice-Chancellor;

() the Collector of the revenue district or his representative;

(k) the Chairperson, Odisha State Higher Education Council or the Vice-
Chairperson or any member duly authorised by him;

(D Advocate-General, Odisha or his representative;

(m) Chairman, Post-Graduate Council of the concerned University;

(n) Heads of all post-graduate Department of the concerned University;
Other members:

(o) three Principals or Professors of Government colleges, affiliated to the
concerned University or in case of Unitary University, two Principals or
Professors of any Government college, to be nominated by the Government,
for each University on seniority cum rotation basis;

(p) two members of the concerned Academic council, to be selected from among
themselves;
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(q) The Member of Parliament to the Lower House in whose jurisdiction the
University situates;

() four members of the Odisha Legislative Assembly to be nominated by the
Hon’ble speaker;

(s) two persons to be nominated by the Chancellor;
(t) President and Secretary of Student Union of the University;

(u) two members from among Non-Teaching Employees of the concerned
University to be nominated by the Vice-Chancellor;

(v) two senior teachers of affiliated Non-Government Aided College per district, to
be nominated by the Government; In case of Unitary University, two teachers
of any government colleges to be nominated by the Government;

(w) three Alumni of the University to be nominated, one each by the Chancellor,
State and the Syndicate;

(x) the President or Secretary of the oldest registered alumni association of the
University;

(y) three teachers from Under Graduate Colleges and three teachers from
colleges with Post-Graduation, to be nominated by the Syndicate;

(z) seven students including a lady student and one from Scheduled Tribe or
Scheduled Caste of the concerned University, to be nominated by the
Syndicate, of whom one shall be from students having outstanding
performance in academic pursuits, one shall be from students having
outstanding performance in sports and one shall be from students having
outstanding performance in performing arts and one shall be from NCC orNSS;

(za) three eminent academicians to be nominated by the Chancellor;
(zb) two members from industries to be nominated by the Syndicate;

(zc) one eminent person from Skill Development Sector to be nominated by the
Syndicate; and

(zd) One eminent person of Odia diasporastaying abroad with excellent
international_reputation to be nominated by the Syndicate.

(2) The term of office of the members of the Senate other than the ex officio members shall
be three years:

Provided that the term of office of student members shall be for one academic year.
(3) The Senate shall exercise and perform the following powers and functions, namely:-

(i) toreview policies and programmes of the University and suggest measures for
its improvement and development;

(i) to consider the annual report, annual accounts and audit report of the
University and to pass resolutions thereon;

(i)  to review the performance of the University in the field of academics and
research/ human resource management or financial management or
compliance to audit observation or risk and opportunity in higher education;
and
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(iv)  to exercise such other powers and perform such other functions as may be
prescribed in statute.

(4) The Registrar shall be the Member Secretary and Convenor of the Senate. The
Senate will be convened at least twice in an academic year.”
Zmendment to 11. In the principal Act, in Section 10, in sub-section (1),—

(a) for clause (b), the following clause shall be substituted, namely:—

"(b) the representative of Government not below the rank of Joint
Secretary”;

(b) for clause (h), the following clause shall be substituted, namely:—

“(h)two Professors of the University (one from Arts or Humanities stream and one from
Science stream) to be nominated by the Vice-Chancellor on seniority cum rotation
basis:

Provided that in case of Unitary University, for clause (h), any four Heads of
remaining PG Departments of the University to be nominated by the
Vice—Chancellor”;

(c) for clause (i), the following clause shall be substituted, namely:—
“(iYtwo members of the Academic Council who are in Senate;”
(d) for clause (j),the following clause shall be substituted, namely:—

“(j) Four eminent persons to be nominated by the Chancellor, out of the panel
of names given by the State Government;”

(e) for clause (k),the following clause shall be substituted, namely:—

“(k) One senior Government college Principal and one senior Aided College
Principal on seniority basis to be nominated by Government;”

(f) for clause (l) the following clause shall be substituted, namely:—
“ (1) One member of the Non-Teaching staff to be nominated by the Senate;”

(g) Clauses (m) and (n) shall be omitted.

Fnendment to 12. In the Principal Act, in Section 11, in sub-section (1), after clause (j), the following
clause shall be inserted, namely:—

“(G-1) three Researchers and three industry representatives to be nominated by the
Chancellor;”

Amendment to

Section 12. 13. In the principal Act,in Section 12, in sub-section (2),—
(i) for clause (a), the following clause shall be substituted, namely:—

“(a) to advice the syndicate on all academic matter including system of imparting
education through any means of communication such as seminars, broadcasting,
telecasting, internet, correspondence courses, contact programs or the combination of
any two or more such means;” and
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(i) after clause (k), the following clause shall be inserted, namely:—

“() to recommend to the syndicate for acquiring NAAC, NBA, NIRF ranking or any
other ranking by the University and its constituent colleges and affiliated colleges.”

Insertion of 14. In the principal Act, after Section 12, the following section shall be inserted,
Section 13. .
namely:—
“Finance “13. Finance Committee (1) The composition of the Finance committee shall be,—

Committee.

Ex officio members:
(a) the Vice Chancellor — Chairperson;

(b) the Representative of Finance Department not below the rank of Deputy
Secretary;

(c) the Representative of General Administration and Public Grievance Department
not below the rank of Deputy Secretary;

(d) the Secretary to Government in Higher Education Department or any officer not
below the rank of Deputy Secretary nominated by him;

(e) The Representative of Law Department not below the rank of Deputy Secretary;
(f) the Registrar;
(g) the Comptroller of Finance - shall be the Member Secretary

Other members:

(h) Three members to be nominated by the Syndicate out of whom at least one shall
be member of syndicate; and

(i) one person to be nominated by the Senate.

(2) The Vice-Chancellor shall preside over all the meetings and in his absence, the members
present shall elect a chairperson to preside over such meetings;

(3) The quorum of the meeting shall consist of five members out of which one member
specified at clause (b) and (e) is a must be present.

(4) All members of Finance Committee, other than the ex officio members, shall hold office
for a period of three years.

(5) The Finance Committee shall primarily ensure that the general system of financial
management in the University is made as per the provisions contained in the General
Financial Rules or any other provision of the State Government in this regard and the
Delegation of Financial Power Rules of the State or other relevant provisions of the
Government in this regard in the State for all the funds of the University.

(6) The Finance Committee shall meet at least four times in an academic year (at least twice
each semester) to examine the accounts, all issues related to Legal matters, scrutinize
the proposals for expenditure, audit, all human resource management issues having
financial impact and those items which have not been included in the budget.

(7) All the audit reports of the University and their compliances shall be assessed by the
Finance Committee and furnish their recommendation to the Syndicate.
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(8) All the proceedings of the Finance Committee, annual accounts, financial estimates,
views on audit reports and compliances prepared by the Finance Committee shall be
placed before the syndicate for consideration and approval.

(9) The Finance Committee shall recommend limits for the total recurring expenditure and
the total non-recurring expenditure for the year, based on the income and resources of
the University.

15. In the Principal Act, after Section 13, the following section shall be inserted, namely:—

“Buidingand  13-A Building and Works Committee.—

works
committee.

(1) The composition of the Building and works committee shall be,—
Ex officio members:
(a) The Vice Chancellor — Chairperson;
(b) the representative of Government to Syndicate;
(c) the Registrar Member Secretary;
(d) the Comptroller of Finance;
Other members:

(e) Two Professors or Associate Professors of the University to be nominated by the
Vice-Chancellor;

() Two members to be nominated by the Syndicate out of whom at least one shall be
a member of syndicate;

(g) Superintending Engineer (Civil) of Public Works Department (PWD) of respective
territorial jurisdiction; and

(h) Superintending Engineer (General Electrical Division) Public Works Department
(PWD) of respective territorial jurisdiction.

(2) The Vice-Chancellor shall preside over all the meetings and in his absence, the members
present shall elect a chairperson to preside over such meetings;

(3) Hall of the members of the Building and Works Committee shall form the quorum
for holding the meeting.

(4) The Building and Works Committee shall primarily ensure that appropriate infrastructure
in all respect such as construction of adequate buildings for academic and research purpose,
disable friendly buildings, hostels especially Girls’ hostels or foreign students, laboratories,
Centre of Excellence, Playground, stadium, etc.

(5) The Building and Works Committee of the University may, after thorough examination,
properly prioritise and recommend the specific project to be stated along with their costs and
guarterly/yearly requirement of funds till completions.

(6) After Building and Works Committee recommendations, the University may place the
proposal for the specific building project before the Finance Committee for its approval. After
Finance Committee approval, the University may place the same before the Syndicate for its
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Approval. Then this Proposal may be forwarded to State Government for consideration
and funding.

(7) The Building and Works Committee shall meet at least four times in an academic year (at
least twice in each semester) to review the review and examine the requirement of the
infrastructure and progress of works taken up by the University.

16. In the principal Act, in section 15, in sub-section- (1), after the words* Authority of a
University,” before the words “for the whole”, the words “and members of the Odisha
Legislative Assembly elected to the Senate” shall be inserted.

17. In the Principal Act, for Section 21, the following section shall be substituted, namely:—

(1) On and from the commencement of the Odisha Universities (Amendment) Bill, 2024,
but subject to the provisions hereafter provided, the direct recruitment to the posts of
Assistant Professor, Associate Professor and Professor and other academic staff in the
University shall be, on the basis of merit through an all India advertisement, followed by a
duly constituted selection committee as provided hereunder and following UGC Regulations
issued from time to time, on minimum qualifications for appointment of teachers and other
academic staff in Universities and Colleges and measures for maintenance of standards in
Higher Education and in the manner as provided under this Act.

“(2) Unless otherwise provided in this Act and not contrary to the UGC Regulations as
provided, all teachers and other academic staff of the University, as prescribed by UGC, shall
be appointed by the Syndicate which is the Appointing Authority, in the manner prescribed
below;"

“(3) (a) For such appointment of teachers in the University, there shall be a selection
committee which shall consist of the following members as per the relevant UGC Regulations,
along with other members namely:-

(i)  Vice-Chancellor or his nominee as Chairperson.

(i)  One academician not below the rank of Professor nominated by the
Chancellor;

(i)  three subject experts selected by the Vice-Chancellor out of the panel
of names, recommended by the syndicate;

(iv)  Dean of the Faculty or Head of the Department as applicable; and

(v)  One academician from SC/ST/OBC/Women/Minority/PWD as per the
candidate present, to be nominated by the Vice-Chancellor, if any, of
the selection committee members does not belong to that category ;

(b) Four members shall constitute quorum, in which two subject experts members
and one academician nominated by the Chancellor is a must.

(4) The University, considering the existing and anticipated vacancy of succeeding year,
of faculty of the University shall make advertisement of the vacancies through the Registrar
as and when required and at least once in a year and invites applications in physical mode
and online mode on a digital platform developed for this purpose, from candidates, by way of
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advertisement in three widely circulated national daily and in three widely circulated local
language newspapers as well as in the University website with copy to office of the
Chancellor and the Government.

(5) (a) Any four members of the concerned school or department or internal quality
assurance cell of the concerned department of the University or any other person
assigned by the Vice-Chancellor along with Registrar shall scrutinize the applications
and shortlist eligible candidates for examination and/or interview, the details of which
will be shared with each candidate and will be published in the website.

(b)The selection committee thereafter will proceed with the examination
and/or interview, following the UGC Regulations in force, for selection of
candidates for appointment as faculties and other academic staff, as the case
may be, from among the shortlisted candidates;

(c) All the members of the Selection Committee are required to furnish a
declaration that none of the candidates for whom they have conducted
examination and/or interview are related to him in any manner or else the
concerned Selection Committee member shall recuse himself.

(6) The selection committee soon after completion of the examination and or the
interview shall finalize the merit list of the candidates giving due importance to the
reservation principle for all categories candidates as per the prevailing law in force
and handover the merit list to the Vice-Chancellor for final acceptance by the
syndicate on satisfaction.

(7) The Vice-Chancellor, shall place the final merit list in order of merit along with
relevant records to the syndicate preferably, within a month for approval. After
approval by the Syndicate on satisfaction, the same shall be published in order of
merit in the website of the University and the website developed for this purpose:

Provided that if the Syndicate is unable to accept the recommendations made
by the Selection Committee, it shall record its reasons and submit the case to the
Chancellor for final orders.whose decision thereon shall be final”

(8) The final merit list will remain valid for a period of one year or till initiation of next
selection process of teachers and other academic staff, whichever is earlier.

(9)The Registrar will render all necessary assistance in the selection process of
teachers of the University, to the Vice-Chancellor and all the records relating to the
selection process will remain in his/her custody for all future reference.

(10) For the purpose of maintenance of transparency and fairness in the
selection process of teaching faculty in the Universities, the Chancellor may issue
necessary guideline, in a manner as prescribed, from time to time.

(11) On and from the commencement of the Odisha Universities (Amendment) Act,
2024, the probation, confirmation, promotion under career advancement scheme of all the
continuing teachers and other academic staff as well as of the newly appointed shall be
as per the relevant UGC Regulations on minimum qualifications for appointment of
teachers and other academic staff in Universities and colleges and other measures for the
maintenance of standards in higher education and the State guidelines, issued in this
regard from time-to-time.
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Amendment 18. Inthe principal Act, in Section 23,—
to Section 23.

(a) in sub-section (1), the following proviso shall be added, namely:—

“ Provided further that all amounts received/generated by the University shall
be audited by the Comptroller and Auditor General of India.”;

(b) after sub-section (1), the following sub-sections shall be inserted, namely:—

“(1-a) A copy of the annual accounts together with the audit report thereon and
its compliance shall be submitted to the Chancellor, Senate along with the
observation of the Syndicate.

‘Provided that in case it is observed that the action of the officiating or of
any former Vice- Chancellor has caused pecuniary loss to the University and/
or to the State Government then the Chancellor, by order in writing, direct the
University to take action for recovery of pecuniary loss from the concerned
Vice-Chancellor or former Vice-Chancellor after giving due opportunity of being
heard, following provisions of OPDR Act as land revenue.’

(1-b) A copy of the annual accounts together with the audit report, as
submitted to the Chancellor, shall also be submitted to the State Government,
which shall, as soon as may be, cause the same to be laid before the Odisha
Legislative Assembly for a total period of fourteen days which may be
comprised in one or more sessions. Appropriate matters relating to audit
compliance may be placed before the Public Accounts commettee of the
Odisha Legislative Assembly as deemed proper.”

(c) for sub-section (2), the following sub-section shall be substituted, namely:—

“(2) The University shall, within thirty days of audit reports from Local Fund Audit or
Comptroller and Auditor General shall render necessary compliance to all quarters
and all the audit reports along with the compliances shall be displayed in the website
of the University for three years for information of all concerned. ”

(d) after the sub-section (3), the following sub-section shall be inserted, namely:—

“(4) The University shall make necessary provision for pre-audit, internal audit of its
funds from empanelled audit firms. The State Government shall have power to engage
the empanelled audit firms for the purpose, if the University fails to do so and the cost
for the same will be borne by the University concerned.”
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Schedule
Sub-section (6) of Section 3

Universities with territorial jurisdiction

Sl. |Name Of the University with date of T
. Territorial jurisdiction
No. |establishment
1-Angul (Excluding colleges under
Athamallick sub-division ),2- Cuttack,
3- Dhenkanal, 4- Kendrapara,
1 |Utkal University, Bhubaneswar (27.11.1943) P
5- Jagatsinghpur, 6-Jajpur,
7- Nayagarh, 8- Puri, 9- Khurdha
1-Angul ( Colleges of Athamallick Sub-
_ ) division only ). 2- Baragarh,3- Boudh,
2 [Sambalpur University, Sambalpur (01.01.1967)
4- Deogarh,5- Jharsuguda, 6-Sambalpur,
7- Sundargarh
. . 1-Ganjam, 2- Gajapati,
3 [Berhampur University, Berhampur (02.01.1967) 3-Kandhamal
Shri Jagannath Sanskrit Visvavidyalaya, Puri , .
4 (07.07.1981) Sanskrit Colleges only Whole of Odisha
5 |Fakir Mohan University, Balasore (03.07.1999) |1-Balasore, 2- Bhadrak
6 Maharaja Sriram Chandra Bhanja Deo Mavurbhani
University, Baripada (13.07.1998) y I
7 |Ravenshaw University, Cuttack (15.11.2006) |(Unitary)
Gangadhar Meher University, Sambalpur : . .
8 (30.05.2015) Unitary University
1-Anugul, 2- Cuttack,3- Dhenkanal,
g [Rama Devi Women’s University, Bhubaneswar 4- Kendrapara,5- Jagatsinghpur, 6- Jajpur,
(30.05.2015) 7- Nayagarh, 8- Puri,9- Khurdha
(Only Womens Colleges under this districts
only)
MaaManikeshwari University, Bhawanipatna, .
10 Ik alahandi (01.09.2020) 1-Kalahandi, 2- Nuapada
11 |Rajendra University, Bolangir (01.09.2020) 1-Bolangir, 2- Sonepur
12 Madhusudan Law University, Cuttack All Law Colleges except constituent law
(28.04.2021) colleges
Khallikote Unitary University,
13 Unitary University

Berhampur (01.08.2021)




20

1- Koraput, 2-Rayagada, 3- Nawarangpur,

14 |Vikram Dev University, Jeypore (01.06.2023) A-Malkangiri

15 |Dharanidhar University, Keonjhar (01.06.2023) [Keonjhar

By Order of the Governor
MANAS RANJAN BARIK

Principal Secretary to Government

Printed and Published by the Director, Printing, Stationery and Publication, Odisha, Cuttack-10
OGP/SBP Ex.Gaz. 132-183+180
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LAW DEPARTMENT
NOTIFICATION
The 30th October, 2025

N0.17725—I-Legis-20/2025/L.—The following Act of the Odisha Legislative
Assembly having been assented to by the Governor on dated the 29th October, 2025 is

hereby published for general information.

ODISHA ACT 6 OF 2025

THE ODISHA UNIVERSITIES (AMENDMENT) ACT, 2025
AN
ACT
FURTHER TO AMEND THE ODISHA UNIVERSITIES ACT, 1989

BE it enacted by the Legislature of the State of Odisha in the
Seventy- sixth year of the Republic of India, as follows :—

Short Title and 1. (1) This Act may be called the Odisha Universities (Amendment)
Commencement.
Act, 2025.
(2) It shall be deemed to have come into force on dated 23rd July,
2025.
Amendment of 2. In the Odisha Universities Act, 1989 (hereinafter referred to as the  OdishaAct
Section 6. 5 of 1989.

Principal Act), in Section 6,-

(a) in sub-section (3), in the proviso to clause (iii), for the word

“refuse”, the word “recuse” shall be substituted;



(b) in sub-section (10), for the proviso thereto, the following
proviso shall be substituted, namely:—

"provided that where it is not reasonably practicable to
fill up the vacancy in the manner as aforesaid immediately after
it occurs, the Chancellor in consultation with the State
Government may appoint any of the Vice-Chancellor of any
Public University of the State or any other person as the Vice-
Chancellor for a period as specified by the Chancellor or till
joining of a regular Vice-Chancellor and the Vice-Chancellor so
appointed shall exercise the powers and perform the functions
of the Vice-Chancellor and shall be entitled to such allowance
as determined by the Chancellor."

Amendment of 3. In the principal Act, in Section 13A, in sub-section (3), for the word

Section 13A.
"Hall", the word "Half" shall be substituted.

Repeal and 4. (1) The Odisha Universities (Amendment) Ordinance, 2025 is Odisha
Saving. Ordinance
hereby repealed. No. 01 of 2025.

(2) Notwithstanding such repeal under sub-section (1), anything
done or any action taken under the said Ordinance so repealed shall be

deemed to have been done or taken under this Act.

By Order of the Governor
PRANAB KUMAR PATRA

Principal Secretary to Government (1/c)

Printed and Published by the Director, Printing, Stationery and Publication, Odisha, Cuttack-10
OGP/SBP Ex.Gaz. 3838-183+180



